CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH.JZBALPUR
Original Application Noigi113 of 1999
Jébalpur, this the 17th day of June, 2003

Hon'ble shri D.C.Verma-vice chairman(audicial)
Hon'ble Shri Anand Kumar Bhatt-Administrative Member

QeAsQureshi,son of late Abdwl Rahim Qureshi,

aged about 60 years, Retired Section

Supervisor (0) Telegraph Office Jabalpur,

R/o Uprenganj Ganj,Jabalpur (), = Applicant

(By Advocate - Shri 8.K.Garg)

Versus
l, Union of India, Through Ministry of

TEIe-Communication. Door Sanchar,
New DElhi'o

2, Chief Zonal Manager (T),Telecom,sanchar
Bhawan MP (Qircle).Bhogaly

3+ General Manager(T) Door Sanchar,Jabalpur(Mp),

-

4, Senior Superintendent Telegraph Traffic.'
Jabalpur Division.Jabalpur = Resgspondents

(By Advocate - None)

Ozal Order
By D.CeVerma,vice chairmgga'udid.aiz-

The applicant has, by this 0.A., claimed
consideration of his promotion to the post of Senior

{»

Supervisor with retrospective effect along with his
Juniorsy

2 The brief facts, as stated in the O.A., are that
the appliéant was appointed in the Department of Teleconm,
in the year 1955, As per gradation list issued in the year
1975 the applicantfs Rame appeared at serial number 27
whereas the names of Shri B.N.Kothale and Shri R.D.Gupta
appeared at serial numbers 28 and 29 respectively, These
two persons were subsequently promoted to the post of

Senior Supervisor, The applicant®s name was not considered

for promotion to the said post, Hence the present O.A..

e The respondentsg have, in their reply, stated thg

the gpplicant was initially appointeq as a Boy Peon on

7341955 ang thereafter he was promoted as Signal Room Clenk:
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on 14.,3.,1961, In the seniority list issued in the year 1986
the nams of Shri B.N.Kothale and Shri R.D.,Gupta appeared at
serial numbers 26 and 28 respectively, whereas the name of
the applicant was at serial number 50, A cop§ of the

gradation list has been annexed as Annexure~R=2,

4, The learned counsel for the applicant submitted
that in the seniority list issued in the year 1975 the
applicant was seniox to Shri B.N.Kothale and Shri R.D.Gupta
but the respondents while issuing the seniority list in
1986 placed the applicant at serial number 50 i.e, much
junior to Shri B.N.Kothale and Shri R.D.Gupta, Though, it
is submitted Shri B.N.Kothale and Shri R.D.Gupta were
promoted to the post of Senior Supervisor the applicantfs

-~

name was not considered,

Se After hearing the learned counsel for the applicant
and going through.the Pleadings on record we are of the
view that the O.A. has no merit and is to be dismissed, The
applicant actually challenges the seniority list of the
year 1986 wherein the name of the applicant appeared at
serial no.50 and name of the two persons,namely Shri
B.¥.Kothale and Shri ReDsGupta appeared at serial numbers
26 and 28 reépectivelx; If the applicant had any grievance
again?p the gradation 1ist of 26th September,1986,it was
opened to him to challenge the said gradation list in the
¥Year 1986 or within a reasonable time thereafter,The same
Cannot be challenged by £iing this OA in the Year 1999,
During the course of argument, the learned counsel submitted
that the applicant has now retired but promotion would give
benieftt- to applicant{s pension, Hence a direction be given
to consider the appli&antﬂs promotion with retrospective
4atelIn our view, however) no such direction can be given,
One of the persons,namely, Shri BeN.Kothale, who according

to the applicant was Junior to the applicantiretired on

314741986 and his position can.not be challenged at this

stage. Many more Persons must have been promoted and retjred
*
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Any change of position due to consideration of applicant's
name after lapse of more than one decade is bouhd to unsettle
the settled position, This cannot be permitted now, In this
connection reference ma?é be made to the decision of the
Apex Court in the case of BsS.Bajwa Vs.State of Punjab ,
1998 ScC (L&S) 611 wherein it has been held that seniority
issue should not be reopened after a reasonable period
because the result would disgurb the settled positiony
Accordingly, this O.A. deserves to be dismissed and is

dismissed, Costs easy.
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(Anand Kumar Bhatt) (D.c.véiina)
Administrztive Member Vice Chairman (Judicial)
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